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[Shri S. D. Sharma] 
for the year '1974' it is proposed to substitute 
'1975'. 

These are mere formal amendments and I 
hope the House will agree to these. 

The question was proposed. 

MR. CHAIRMAN: The question is: 

'That the following amendments made by 
the Lok Sabha in the Telegraph Wires 
(Unlawful Possession) Amendment Bill, 
1974, be taken into consideration, namely; 

Enacting Formula 

1. That at page 1, line 1, for 'Twenty-
fifth',  substitute     Twenty-sixth'. 

2. That at page 1, line 4, for '1974' 
substitute  '1975'." 

The question was proposed. 

SHRI S. D. SHARMA: Sir, I move that the 
amendments made by the Lok Sabha be 
agreed to. 

The question was put and the motion was 
adopted. 

THE     AGRICULTURAL     
REFINANCECORPORATION(AMENDM

ENT)    BILL,1975 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRANAB 
MUKHERJEE): Sir, I beg to move : 

'That the Bill further to amend the 
Agricultural Refinance Corporation Act 
1963, as passed by the Lok Sabha, be taken 
into consideration." 

Sir, I rise to move the Bill seeking to 
amend the Agricultural Refinance Corpora-
tion Act, 1963, to enable the Agricultural 
Refinance Corporation to step up its promo-
tional activities and to play a developmental 
role in a more effective manner in future. 

The proposed amendments would remove the 
inadequacies in the Act for enabling the 
Corporation to play the role envisaged for the 
ARC in the agricultural development of the 
country during the Fifth Plan and after. 

As the House is aware, the Agricultural 
Refinance Corporation was established under 
the Agricultural Refinance Corporation Act, 
1963   to   augment   the   resources   available 
for   the  provision   of    medium-term     and 
long-term   finance   for   agriculture.     The 
Reserve Bank of India, State Co-operative 
i   Banks, Central  Land  Development  Banks, 
;  scheduled commercial banks, the Life In- 
!  surance Corporation of India are the share- 
;  holders. 

Of these, the State Co-operative Banks, 
Central Land Development Banks and sche-
duled commercial banks are the institutions 
eligible for refinance facilities from the 
Corporation. 

The Corporation raises its funds by way of 
share capital from its members, loan* from 
the Central Government, borrowings from the 
open market by issue of bonds, loans from the 
Reserve Bank of India'* National Agricultural 
Credit (Long-term Operations) Fund and 
temporary borrowings from the Reserve Bank 
of India. 

Besides the considerable expansion in the 
business operations of the Corporation during 
the Fourth Plan period, certain other important 
changes in its working have also taken place 
during this period. In the initial years, while it 
provided assistance covering mainly schemes 
on land development and minor irrigation, a 
deliberate attempt was made in these years to 
diversify its activities by providing assistance 
for schemes covering hitherto uafconventional 
fields of agricultural activities like dairies, 
fisheries, ware-housing etc. 

In these years, the Corporation also under-
took an active promotional and developmental 
role which helped in development of areas 
which lagged behind for certain historical 
reasons, by setting up of two Tech- 
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nical Consultancy Service Centres at 
Lucknow and Calcutta to assist the State 
Governments to identify and formulate 
agricultural development schemes eligible for 
refinance from the Corporation. This role 
would need to be further emphasised and 
reflected in the Agricultural Refinance 
Corporation Act. 

The working Group on Agricultural Credit 
for the Fifth Plan has envisaged a large 
lending programme of over Rs. 600 crores for 
the Agricultural Refinance Corporation. This 
programme has been envisaged with the 
expectation that the Corporation would 
penetrate into such areas which have hitherto 
remained largely unexploited and provide 
finance for diversified types ol' schemes. The 
International Development Association has 
since sanctioned a direct line of credit for the 
Agricultural Refinance Corporation during the 
Fifth Plan to the tune of $ 75 million. 

The National Commission on Agriculture, 
in its Interim Report ori "Production Fores-
try—Man made forests", referred to the need 
for setting up Forest Corporations by the State 
Governments and suggested that the 
Agricultural Refinance Corporation should 
come forward to advance long-term loans 
directly to them. The existing law does not 
provide for direct lending to such 
Corporations/bodies. 

In this context, it has become necessary to 
further amend the ARC Act, 1963. 

The proposed amendments could be 
broadly classified under three categories: 
financial, administrative and routine. 

With a view to highlighting the deve-
lopmental role of the activities of the Cor-
poration, the names of the Act and the 
Corporation are proposed to be 'The Agri-
cultural Refinance and Development Cor-
poration Act, 1963" and the "Agricultural 
Refinance and Development Corporation". 

Keeping in view the recommenda) ions of 
the  National   Commission  on  Agriculture, 

in their interim report on 'Production For-
estry—Man made forests', for setting up 
forestry Corporations and also meeting 
requirements of Command Area Develop-
ment Authorities etc., it is proposed to enlarge 
the scope of definition of "eligible 
institutions" by adding a new sub-clause to 
section 2(f) of the ARC Act, 1963, permitting 
such institutions to directly borrow from the 
ARC. 

In view of the growing business operations 
of the Corporation and to meet the increased 
need for funds during the Fifth Plan period, 
the Corporation is required to create 
additional resources by augmenting its own 
funds which in turn would also help 
mobilisation of funds. For this ths authorised 
capital would need to be increased. As against 
the limit of Rs. 25 crore* provided in the 
existing provision, the Corporation has 
already raised share capital to the extent of 
Rs. 20 crores. It is, therefore, proposed to 
amend Section 5 of the Act and fix a limit of 
authorised capital at Rs.   IOO crores. 

At present, there is no provision for ac-
cepting grants, gifts, donations or benefac-
tions by the Corporation. It is proposed to 
amend Section 20 of the Act to allow the 
Corporation to receive sums from Cen-
tral/State Governments etc. by way of loans 
converted into grants, subsidies for 
concessional rate of interest, grants for 
specific purposes etc. The amendment is 
proposed to be made on the analogy of similar 
provisions in the Industrial Development 
Bank of India Act and the Unit Trust of India 
Act. 

Under the existing provisions, the ARC is 
primarily a refining agency for meeting the 
long-term credit needs of eligible institutions. 
Through the proposed amendment in the 
provisions contained in Section 22(5), it is 
now sought to permit the Corporation to 
provide working capital loans also in special 
cases. It is, however, proposed to be done on a 
selective basis in respect of composite 
schemes where working capital loans are to be 
given in conjunction with 
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long-term loans. The intention is to cover 
cases wheie the Corporation has to provide 
funds for purchase of inventories which will 
ultimately form part of capital investment   
envisaged  under  such  schemes. 

There are other miscellaneous amendments 
intended to rationalise or clarify the existing 
provisions in the Act. 

I would like to point out, before I conclude, 
that it is necessary to amend the Agricultural 
Refinance Corporation Act, 1963, along the 
lines suggested, to facilitate the expansion of 
business of the Corporation giving it more the 
character of a developmental and promotional 
bank, to remove certain inadequacies in the 
existing legislation so as to make it up-to-date 
with recent developments in the co-operative 
and commercial banking sectors, and to 
provide for certain delegation of powers for 
more expeditious disposal of loan proposals. 

Sir, I move. 

Tlie question  was proposed. 

SHRI D. D. PURI (Haryana) : Mr. 
Chairman, Sir, on the face of it, this seems , to. 
be an extremely innocuous Bill, raising the 
authorised capital of the Agricultural ! ince 
Corporation from 25 crores to 100 crores, Sir, 
this gives an opportunity of examining in its 
broad perspective the requirements of Indian 
agriculture and of the agricultural policy of the 
Government in general. 

It is interesting to note that the Finance 
Minister made a statement the other day that 
inflation in this contry had been brought to 
zero. That is a phenomenon, which he claimed, 
as having been achieved in no other place in 
the world. Now, let us examine it in some 
depth. It is interesting to note that the price of 
the principal consumers raw material of the 
country, that i* coal, has gone up and it is 
going up. ! What was the price of the iron and 
steel last year and what it is today ? It has gone 
up and it is going up.    The price of 

oil, the price of electric power, the price of 
fertilizer, railway freight and, Sir, the rate of 
interest which is increasingly becoming an 
item in the cost of production, all these have 
gone up. Also an indirect measure has been 
introduced by levying a tax on the money 
advanced, which is not a tax on the advancing 
banks but it has been passed on to the 
borrower, including advances against 
agricultural commodities. It is a tax on the 
foodgrains without calling i! so. So, Sir, all 
these things have gone up and all these things 
continue to go up. We claim, as no one else in 
the world has claimed, that inflation rate has 
come down to zero and, in lact, the process of 
deflation has started. 

Now, Sir, what is this magic wand by which 
the Finance Minister has been able to make the 
statement ? i maintain with all emphasis at my 
command that all this has been brought about 
by introducing deflation in the agricultural 
sector. You press the agriculturist very hard, 
you increase every item of the inputs and cost 
and you bring down" the price of the finished 
product so that in the end, when you make the 
calculation, in spite of the increase in the cost 
of coal, in spite of the increase in the cost of 
every one of the conceivable items, your net 
result is that the  rate of inflation  is zero. 

Sir, I wiH analyse it very briefly as I do not 
want to make a long speech at this stage on 
this limited Bill. First of all, there are two 
aspects of agricultural economy : adequacy of 
finances and the pricing policy. In regard to 
adequacy of finance, have we ever made an 
estimate as to what is the total amount of 
money required even to support the prices for 
which we have declared a support price. I need 
not go into the details. The growers of cotton 
all over the country know what happened to 
the so-called support price of cotton. The 
Finance Minister has come to this House again 
and again and said : "Yes, the requirements are 
very big but I have to control inflation. I 
cannot find money to be able to buy cotton at a 
price which is the support price." Against an 
admitted require- 
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ment of over Rs. 900 crores, Rs. 10 crores 
were made available to support cotton prices. 
So, when the grower prepares his field and 
puts the seed in it in respect ot the commodity 
in which Government have declared a support 
price, at the end of the day the • Government 
says: "Sorry, we have to control inflation and 
we cannot find money even to support the 
support price." 

We cannot find money to procure, even to 
support the support price. Now, some of us 
."row potatoes. I do not want to dilate upon 
what has happened to the growers of potatoes 
this year. Even in the ease uf tood crops and 
foodgrains the areas in the most productive 
parts of the country, namely, Punjab and 
Haryana, are undergoing shrinkage. Why is it 
undergoing shrinkge ? It is because the price 
of every single item of input that goes into the 
production of foodgrains and of every agri-
cultural commodity, be it fertiliser, be it the 
tractor, be it oil or be the agricultural 
implements, is going up. The price of steel is 
going up. Will the Minister be able to mention 
one single item which is an input of 
agriculture and whose price has not gone up ? 
And yet the prices of foodgrains are either at 
last year's level or lower. Therefore, what I am 
saying is that, instead of tinkering with this 
problem by raising the authorised capital 
From a certain figure to Rs. IOO crores, let 
the Minister come out with a statement giving 
the total requirements of agricultural finance. 
That is No. 1. No. 2, let him at least be able to 
support the prices in respect of which the 
Government has given its word saying that it 
will support the prices. What is the total 
amount of money that is required and what 
part of that wiH be met by the authorised 
capital ? Tt is not the subscribed capital or 
issued capital or the paid-up capital. It is just 
authorising the Government, under certain 
circumstances, whenever they find it 
convenient, so to do, to reach the limit of Rs. 
IOO crores. Let an estimate be there. Either 
we should not announce a support price, or if 
we do so, we should keep our word. We 
should make an estimate of the total amount 
of money that is required and then in the 

name of inflation we should not say that we 
cannot find the money for it and also say that 
there is too much currency in circulation. 
Therefore, the limited point 1 am making is 
that the entire approach of controlling 
inflation has not only been to throttle the 
agricultural economy that is ihe agriculturist, 
but also to go on increasing the prices of 
everything that goes into agriculture and then 
bring the answer to the problem as zero. The 
more the rise in the price of steel and other 
things the more is the rise in the price of agri-
cultural inputs. Therefore, all that I am saying 
is that agriculture is not receiving either in the 
matter of credit or in ihe matter of pricing its 
due share in the economy of the country and 
all these claims are being made at the cost of 
the agriculturist, 1 would say that ne had LI 
debate in this House about the procurement 
policy, Government monopoly, interme-
diaries. State monopoly, the Food Corporation 
of India and this, that and the other. I have 
often talked about this matter to some 
progressive agriculturists. They say it is really 
ideological acrobatics. The grower is not 
concerned with it whether you have monopoly 
procurement by the Government or through 
intermediaries or through co-operative bank or 
this. that and the other. All that the 
agriculturist wants is that he should get a 
reasonable price, that he should get an 
economic price for what he produces and ha 
should get credit at the appropriate time, be it 
short-term or long-term. When he requires 
credit for the production of agricultural com-
modities he should get it. T do not need to go 
into details because we were discussing 
yesterday the Banking Service Commission 
Bill and so on. It is true that banks are opening 
branches in the agricultural areas, but the staff 
that go there do not know about the 
agricultural requirements, even what 
agricultural commodities look like. All that 
they look into, as my friend, Shri Ranbir 
Singh, said is what is the period of time, when 
they give the money and when the money will 
be repaid, whether it is six months or less. 
There are a couple of things to which he is 
accustomed, viz.. cash/credit   accounts  of  
industries.     Even 
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[Shri D. D. Puri] about the produce lying in 
the godowns when they give the money, they 
may not know. They a're concerned with 
when the money is to be paid back. 
Agriculture requires credit both for inputs and 
servicing and the amount that is required, I 
believe, is absolutely different and neither the 
banking system nor even the thinking of the 
Government of India is attuned to meeting it. 
All that 1 say is there is no substitute for an 
economic price for agricultural commodities. 
Give a square deal to the agriculturist of this 
country and he will assure a square meal to 
every resident of this country. 
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SHRI IRENGBAM TOMPOK SINGH 
(Manipur) : Sir, I rise to support this Bill. This 
Bill is a very simple Amendment Bill which 
proposes some amendments to the 
Agricultural Refinance Corporation Act of 
1963. Sir, one cannot under-estimate the 
importance of agricultural economy in India 
because nearly 70 per cent of the people in 
India are dependent, for their living, on 
agriculture and allied sectors which account 
for about 47 per cent of the national in come. 
The previous hon. speakers had rightly 
pointed out the real importance of financing 
this sector from the point of view of their 
practical experience. 

The number of persons engaged in agri-
culture alone, according to the 1971 census, 
was 12.55 crores—7.81 crores of cultivators 
and 4.70 crores of agricultural labourers. 
Therefore, the importance of agriculture is so 
much but in our country the proverb runs that 
the agriculturists are born indebted and die 
indebted. Therefore, the crux of the problem 
in the Indian economy at the moment is 
concerning the financing of agriculture. 

Agriculture not only supplies raw materials 
for some of the major industries such as 
cotton, jute, textiles and sugar but also 
provides a large proportion of the country's 
exports. Though the words "and 
Development" are inserted by this 
amendment, the functions of the Agricultural 
Refinance and Development Corporation will 
remain the same. As we know, after passing 
this Bill the Agricultural Refinance 
Corporation will be known as the Agricultural 
Refinance and Development  Corporation.    
This     Corporation 

was set up m 1963 for granting medium and 
long-term credit for the development of 
agriculture, animal husbandry, dairy farming, 
pisciculture and poultry farming. It is mainly a 
refinancing agency providing credit to 
projects financed by co-operative creoit 
institutions and commercial banks. As we 
know the Indian agriculturists are born 
indebted, as I have already said, and it is very 
difficult for them to improve agriculture 
without proper financing institutions. The 
Agricultural Refinancing Corporation has 
been mainly financing for reclamation and 
preparation of land, development of special 
crops such as arecanut, coconut, cashewnut, 
cardamom, coffee, tea and rubber and 
development of mechanised farming, use of 
electricity through tube-wells and pump sets 
and development of animal husbandry, dairy 
farming, pisciculture and poultry farming. 

When the Government of India is finding it 
so difficult to bring agriculture to the level of 
an industry then how much difficulty the 
small farmers, marginal farmers or even the 
big farmers must be facing in order to finance 
their agriculture ? I hope the hon. Minister 
will be in a position to tell us the financial 
allocations made by the Corporation up to 
31st March,   1975. 

Up to the 31st March, 1974 ARC had 
sanctioned 1242 development schemes 
costing about Rs. 716.84 crores. The schemes 
regarding minor irrigation accounted for Rs. 
522.05 crores, land reclamation Rs. 86.70 
crores and other schemes Rs. 108.09 crores. 

In this connection I would request the 
Minister be pleased to tell us the Statewise 
sanctioned amount because in agricultural 
sector also there is a lot of disparity being 
allowed to continue. For example, Punjab and 
Haryana because of various facilities available 
to them are far more advanced in agriculture. 
The country can be divided in three main 
agricultural zones, i.e.   north,  south  and  
east.  The  facilities 
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that are available in one zone cannot be made 
available to another. For example, take the 
eastern zone. When there is a rainfall, there is 
water and water everywhere. The Brahmputra 
is overflooded. The water of the Brahmputra 
river has not been harnessed just like the 
Ganga and the Jamuna. There are no irrigation 
facilities in this part of the country. Neither 
minor irrigation nor major irrigation is yet 
developed there. There are several problems 
so far as the eastern zone is concerned. 
Agriculture cannot be developed as is 
expected and thought of. Very recently, Sir, a 
team from Punjab headed by the Deputy 
Speaker of the Punjab Assembly, visited ,the 
eastern zone. While having an aerial view of 
Bengal and Assam side, he was astonished to 
see the barren fields. 1 had also had the chance 
to travel with him from Gauhati to Imphal. We 
discussed the agricultural problem. The 
members of the team informed me that the 
land available to them in Haryana or Punjab 
has been utilised to the fullest capacity, but in 
Assam and Bengal agricultural lands are not 
fully utilised. 

Leaving aside that, there is another zone in 
the country, that is the hilly zone. Right from 
Ladakh to Mizoram, it is famine stricken area. 
Even plantation or growing of rice or cash crop 
is not possible, what to speak of improvements 
in agriculture in this area. Sir, the institution of 
Agricultural Refinance Corporation may not be 
known and heard to them, though this scheme 
is a laudable scheme. The ARDC wiH play a 
very important role in the country's economy 
as the most important financing institution for 
agriculturists of different categories. But, Sir, 
the maximum benefit should go to the small 
farmers, marginal farmers and those who are 
engaged in small farming, in fishing industry, 
in other agricultural trades. Proper financing 
from ARDC should be encouraged to the small 
farmers and not to the bigger farmers who are 
sound in their financial position. Until and 
unless agriculture is properly developed and 
financing  institution   is  properly  channelised  
to 

reach the small farmer, it will be very very 
difficult to improve the Indian economy. 

The other aspect that should not be forgotten 
is about the disguise unemployment in 
agriculture. This disguise unemployment in 
agriculture is a big problem. Take for example 
uneconomic holdings, small farms, marginal 
farms which are supposed to be looked after 
by a single agriculturist, are being engaged by 
the whole family of five to six members. He is 
to be given proper facilities, he is to be given 
loan, improved seeds and fertiliser. These 
facilities are not available to them at present. 
So when the real income is calculated it hardly 
comes to about 4 annas a day even in the case 
of an agricultural family where four persons 
are employed. Those who are now absorbed in 
agriculture may be shifted to other allied 
industries in the villages. So while we are 
thinking of improving the seeds, we are 
thinking of improving the agricultural loan 
terms, we should not ignore this aspect. 

Then another aspect is that there is no 
question of elasticity of land. The land will 
remain the tame. The demand will, however, 
go on increasing owing to increase in 
population. Therefore, we should always think 
how to have more production from a particular 
piece of land. Whether it is in the case of a big 
farm, a small farm or a marginal or 
uneconomic holding, it is necessary to create a 
favourable atmosphere for them by giving 
them refinancing facilities or loans, short term 
or long-term. Then they will be in a position to 
improve the position  of their  farms. 

There is another problem in the country. 
That is of land mortgage in the name of land 
development. The real name of development 
should be materialised when this Bill becomes 
an Act. In every part of the country, 
agricultural indebtedness in any form is 
available. But that is going to be abolished, as 
our Prime Minister announced in her 20-point 
economic programme as a very important one.    
But 
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then there is indebtedness of all kinds in 
different parts of the country. 

If agricultural operations are to be carried 
on on modern lines, there is need for 
financing. There are very poor farmers who 
are having very small holdings, 2.1 acres, 1.2 
acres, or even less than one acre. They cannot 
have even two bullocks to plough their land 
properly. Therefore, among the farmer 
community, we should calculate how many 
farmers in the country are poor, how many are 
at the subsistence level, and how many are 
actually those who are not tillers of the soil. 
Only when we have proper statistical data in 
these aspects, refinancing or fiving loans, 
short-term, long-term, and development of 
land, reclamation of land will  be possible. 

Take, for example, my own area. I come 
from Manipur State. There are some areas of 
land which are very fertile and we are 
producing rice there. There is at least a stage 
when we can give rice to some other States 
when there is good I harvest. But even there 
the land reclamation problem is a problem in 
hill areas and in valley. The shifting cultivation 
is very harmful to ihe body. Therefore, in the 
hill areas we should see that agriculture is 
adopted not only as a means of livelihood but 
also proper agricultural facilities are given for 
development of horticulture, plantation of 
coffee, tea and such other things as are 
permissible by the climate or by the soil 
condition. Particular attention should be given 
to these in the hill areas. Only then the people 
in  that zone can  improve  their lot. 

For centuries they have been very much 
lagging behind compared to the plains people. 
Because of climatic and geographical 
conditions, they cannot compete with valley 
people in the field of agriculture. I would like 
to request the hon. Minister to see that so far 
as the Agricultural Refinance Corporation is 
concerned, every State of the country 
including those States  in the far flung areas    
and 

30 RSS/7—2 

places at the district Ievel, should get equal 
benefit. At least the agricultural societies in 
the far flung areas should get priority. Let 
there be no middle men who are not the 
agriculturists in their profession but who call 
themselves as such in order tb get maximum 
middleman's benefit and thus exploit others.    
Thank  you, Sit. 

SHRI MAQSOOD ALI KHAN (Karna 
taka) : Mr. Chairman, Sir, while rising to 
support the Bill, I would like to make a 
plea to the hon. Minister about one thing 
which the other day, probably yesterday, 
was raised by one of the hon. Members, 
Mr. Sharmaji. Sir, the hon. Finance 
Minister is holding the sway in the last 
two or three days over the Bills that we 
are getting. It looks as if they are object 
less and aimless. No mention is made 
of the fact for which purpose the amend 
ment has been brought to the House and 
what it  seeks  and  all  that. When he 
comes to the House, he makes an introductory 
speech or the opening remark and then we 
come to know the purpose of the Bill. 

Sir, emergency, no doubt, we have. Biit I do 
not think that a sort of permission or licence 
can be given to the Minister or the Ministry 
not to observe these rules. This is contrary to 
the salutary practices and I think the Bill can 
only be presentable to the House when it 
contains the aims and objects. So, I would 
request the hon. Minister whenever he brings a 
Bill, let us at least know the aims and objects 
therefor; otherwise we just grope in the dark . . 
. 

SHRI PRANAB MUKHERJEE: Definitely, 
statement of objects are there very much in the 
Bill. 

SHRI    MAQSOOD    ALI    KHAN:    It 
shows "As passed by the Lok Sabha". 

SHRI PRANAB MUKHERJEE: It may be 
that the copy which has been circulated to the 
members, may not have the statement of 
objects but when the Bill is origi- 
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nally introduced, then copies are circulated to 
the hon. Members. It was introduced in the 
Lok Sabha, not in this House, but the copies 
were circulated to the members. Even when a 
Bill is introduced in the Lok Sabha, copies are 
circulated to the members of this House. 

MR. CHAIRMAN: If the hon. member 
wants, he can have it even now. We have got 
circulated all  those copies. 

SHRI SANAT KUMAR RAHA (West-
Bengal) I Unless I know that this Bill is 
coming, how can I know about its objects. 

SHRI D. D. PURI: The trouble is, if the Bill 
is circulated on the day it is considered, we 
can go through it. Of course, by going through 
the Bill, one can find out the objects. 

SHRI MAQSQOD ALI KHAN: Anyhow, 1 
stand corrected if it was circulated because the 
other day the point was raised and I was under 
the impression that now-a-days Bills are 
coming without objects. 

Sir, my predecessor, Chaudhary Ranbir 
Singhji dwelt at length upon the subject, the 
history of the agricultural independence in 
rural areas and then he brought it to the notice 
of the House how the agriculturists were 
indebted and how different Commissions were 
set up to see that this indebtedness is reduced, 
then the co-operative societies, how they came 
into the picture and to what extent they have 
been rendering assistance to these 
agriculturists. We have the co-operative 
societies and we have the land mortgage banks 
earlier which have been now termed as the 
land development banks. The working of these 
banks has always been a subject of discussion 
either in this House or outside this House. We 
will be very much enlightened if the hon. 
Minister tells us actually in what way these 
banks are playing the role which they are 
intended to 

play. I will not say that they are not playing 
any role, and I know for certain that rural 
indebtedness has been greatly reduced by the 
inter-play of these banks, but Que purpose for 
which these banks were introduced was that 
the Sahukars in the villages should be 
eliminated completely. That purpose till today 
has not been served. He still remains a 
dominant figure in the rural areas. In the rural 
economy, I think, his clutches are stronger 
today than in the past and how are we going to 
remove that ? Shri Ranbir Singh described 
very rightly how the Sahukar functions. He 
knows the psychology of the place. He knows 
when to get money from them. He knows 
when to make a demand on them, whereas the 
banks, as they are governed by rules and 
regulations, do not have any humanistic aspect 
in their policies. It is only giving a certain loan 
and then getting it back in time when the loan 
becomes repayable. Unless these banks 
completely eliminate the Sahukars from the 
villages, I think the purpose for which they 
were set up will not be fulfilled. 

Another thing that I find is—I have some 
experience of the rural areas—the Kisan, the 
farmer, when his produce is reaped, takes it to 
the market. For selling the produce, one 
farmer or the other will always be attached to 
certain commission agents or Arhatias as they 
are called in our areas. These commission 
agents or Arhatias become the Sahukars for 
these farmers. They will not only be helping 
the farmers in disposing of their produce, but 
they will also be lending money to them in 
advance and see that all their produce comes 
only to their shops and to no other shop. The 
Government wanted to see that the role of the 
Arhatias should be eliminated completely. 
They have regulated markets, but how many 
regulated markets are we having in the 
country ? These regulated markets are there. 
Even then the role of the Arhatias or the com-
mission agents has not been completely done 
away with. So long as these Sahukars are 
there in the villages and    these 
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commission agents are there in the markets, I 
think that the indebtedness of the fanner 
cannot be reduced at all. He will have to be 
indebted to these persons and he will have to 
borrow from them because his economic 
condition remains the same as it has been for 
centuries together. Now, they want to route 
the money through the co-operative banks. 
They must try to see that the role of the 
middle-man is eliminated. 

Another thing is this.    As it was said by my 
predecessor rightly, I do not know whether  the 
universities    or co-operatives have taken up 
any sample survey of certain areas.    For    
example, in Karnataka, irrigated  areas   are  
there.    We  have  the wet  areas  and we  have     
the dry  areas. Then we have the wel-cum-dry 
areas.      I would suggest  to  the  hon.  
Minister that certain  surveys will have  to be 
made in these  backward  areas,  both  irrigated  
and unirrigated   areas.    From   the   survey  
we should know how many persons are needy 
and how many persons    actually require the 
bank's     assistance.    How     many of them 
could go to the bank ?    How many of them 
could get loans from the bank ? If  certain 
people could     not  go to the banks,  what  are 
the     reasons ?    It is  a known  fact  that since 
the  days  of independence, taccavi loans were 
given; they came to the assistance of the 
farmers. Big taccavi loans were given.    How 
much of those loans went into their hands ?   
There were middlemen and touts in all the 
tehsil headquarters.    They used to come along 
with the farmers.   If the farmer was given Rs.  
500 or Rs.   1000, he could get only one-third  
or one-half of the amount and the  balance  
goes  into  the  hands  of  the touts  or the     
middlemen.    Even     today there  are reputed 
or renowned touts    or middlemen who take up 
the cases of   the villagers,  in  these  banks.    
They  are  not getting the money that has been 
sanctioned by  the   banks.     How   about  the  
banks 7 Are  they  not  faction-ridden ?     Are  
they not politics-ridden ?   I know, there are so 
many  such  cooperative  societies  and  co-
operative banks.    They are being manned 

or governed by persons belonging to certain 
political parties. The result is that those 
persons who want to remain aloof from 
politics, those who do not want tt) join this 
group or that group they do not get any 
assistance. I request the Minister: a survey will 
have to be made in this direction. In every 
State a certain area will have to be chosen to 
see how best this assistance through the 
development banks and cooperative banks foi 
long-term and short-term loans can be given to 
these people. The aims and objects of these 
banks are laudable. Nobody can question that. 
They have played their own role nicely. But I 
was only hinting at that the maximum benefit 
tha: could be given to the villagers has no', 
flown to them. If an effort is made by the 
Ministry, I think the farmer will be very much 
benefited. 

With these words,  I support the Bill. 
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SHRl N. H. KUMBHARE (Maharashtra) : 
Mr. Deputy Chairman, I support this Bill 
which is aimed at expanding the activities  of  
the  Corporation.    Bui.  I  feel 

[Mr.  Deputy Chairman  in the Chair.] 
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[Shri N. H. Kumbhare] 
that this institution has not helped the 
marginal farmers about whom we talk so 
much. 

The other day I listened to the speech of 
the hon. Finance Minister with rapt atention. 
He also dealt with the problems of ihe small 
and marginal farmers. He said that now the 
time has come when something \houId be 
done to help the most neglected agricultural 
sector. 

It is true that the marginal and small 
['armers are in one sense backward and (here 
is no doubt that these farmers even today 
could not utilise the land to the maximum 
extent with a view to have optimum 
production. This is a reality which nobody 
can deny. 

Let us find out how the Government have 
helped them. So far as the various schemes of 
the Government are concerned, I think the 
major beneficiaries have been the well-to-do 
farmers. As Sharmaji pointed out these well-
to-do farmers have taken io modern 
techniques and taken advantage of the 
Government schemes for fertilizers, seeds 
and what not. The marginal farmer still 
carries on with his traditional method of 
farming. How to help them? We are speaking 
in terms of land reforms. My submission is 
that these land reforms have not in any way 
helped the marginal farmers. They are where 
they have been about fifty years back. No 
improvement in their mode of cultivation. 
They do not get any benefit whatsoever with 
the result that they are not in a position to use 
their land to the maximum extent. How could 
the problem be solved? Sometimes we feel 
that the marginal farmers come in the way of 
maximum utilisatioflfof land. Therefore, the 
suggestion is being made in certain quarters 
that the time has come when we must go for 
joint collective farming. That, I think, is the 
only way out. Unless we go for radical 
changes so far as land reforms are concerned, 
I do not think we will be able to usher in 
socialism :n the real sense.   1 will only refer 
to the 

schemes which have been given by Dr. 
Ambedkar. As you all know, he was not only 
one of the makers of our Constitution, but he 
was also an eminent economist. He felt that 
the measures that had been adopted by the 
Government were not able to bring equality 
and therefore he made the following 
suggestion: 

"The State shall acquire the subsisting 
rights in agricultural hind held by the 
private individuals, whether as owners, 
tenants or mortgagees and pay them 
compensation in the form of debenture 
equal to the value of his or her right in the 
land, provided that, in reckoning the value 
of land, an account shall be taken of any 
rise therein due to emergency of any 
potential value for compulsory acquisition. 

"The States shall determine how and 
when the debenture-holder shall be entitled 
to claim cash payment. The debenture shall 
be transferable and inheritable property but 
neither the debenture-holder nor the 
transferee from the original holder nor his 
heir shall be entitled to claim the return of 
the land or interest in any industrial 
concern acquired by the State or be entitled 
to deal with it in any way. The debenture-
holder shall be entitled to interest on 
debenture at such rate as may be defined 
by law to be paid by the State in cash or in 
kind as the State may deem fit. 
Agricultural industry shall be organised on 
the following basis: 

"The State shall divide the land acquired 
into farms for cultivation by residents of 
the villages as tenants /workers made up of 
groups of families to cultivate  ou  the 
following conditions: 

"The farm shall be cultivated as a 
collective farm. The farm shall be 
cultivated in accordance with rules and 
directions issued by Government. The 
tenants shall share among themselves  in   
the  manner  prescribed 



45   Agricultural Refinance [1 AUG. 1975] Corporation (Amdt)    46 
Bill, 1975  

ihe produce of the farm, left after the 
payment of charges leviable on the 
farm. The land shall be let out to 
villagers without distinction of caste or 
creed and in such manner that there will 
be no landlord, no tenant and no j 
landless labour. It shall be the obligation 
of the State to finance the culti- j vation 
of the collective farms by the supply of 
water, animals, implements, steeds, etc. 

"The State shall be entitled to: 

(a) levy the following charges on 
the produce of the farm: 

(i) a portion for land revenue; 

(ii) a portion  to pay the deben- | 
ture-holders; and 

(iii) a portion to penalties against 
tenants who break the conditions of 
tenancy or willfully neglect to make 
the best use of the means of culti-
vation offered by the State or other-
wise act prejudicially to the scheme 
of collective farming." 

Sir, 1 have given here the scheme which 
was given by one of our very eminent 
economists, namely, Shri Ambedkar. I only 
wanted to draw the attention of the Gov-
ernment to only one thing. They must know, 
if they want any improvement, that the 
marginal farmer is the obstacle in putting 
the land to the maximum utilization and, 
therefore, the Government must step in and 
take care of the land so that it can be put to 
optimum use. This is the whole  idea  
behind  this  scheme. 

Sir, the idea behind this scheme is not 
only to boost up production by putting the 
Iand to maximum use but also to bring 
about equality, socialism and social justice. 
This is the only suggestion that 1 wanted to 
make.   Thank you, Sir. 
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MR. DEPUTY CHAIRMAN: The House 

stands adjourned till 2.45 p.M. today. 
The House then adjourned for 

lunch at sixteen minutes past one of 
the clock. 

The House reassembled after lunch at 
fortyeight minutes past two of the clock, Mr.    
Deputy    Chairman    in    the    Chair. 

THE    AGRICULTURAL    REFINANCE 
CORPORATION (AMENDMENT) BILL, 

1975—Contd. 

 
Today the level of sanctions has gone up 

to Rs. 600 crores and the level of 
bsidursements has gone up to about Rs. 400 
crores. 

 
Dr. Haziire, Chairman of Agricultural Re-
finance Corporation says : 

"The Corporation never had any diffi-
culty of money, but it had failed in 
meaningfully spending the money for ihe 
development of agriculture."  

"Ninety per cent of investment in agri-
culture by Agricultural Refinance Corporation 
was given to those who won more than 5 
acres of land." 

 


